
259

259-266

267-270

271-297

298-310



260



261



262



263



264



265



266



A-N t---\ ~ v () Q_f ~ ·-- --- --··--··-·-·-----------------·---------·-·----~.) .•. -........................ _, ....._ ...... _ 

FORMX 

OCCUPANCY CERTIFICATE (PART) 

No. 15 % b\9 /BOA, Bhubaneswar, dated 

File No.BPBA-0-854/16 
30th June, 2017 

Occupancy Certificate (Part) under Regulation-16 of BOA (Planning & Building 

Standards) Regu lations-2008 is issued in favour of Bhubaneswar Development 

Authority represented through M/s Kriday Reality Pvt. Ltd. in respect of Integrated 

Multistoreyed Residential Apartment building i.e. Tower No.1,2 (B+G+13)., No. 

3&4 (B+G+16), No.1 O(B+G+15), No.11 & 12 (B+G+14) over plot No.87/1264 & 

87/1263 Khata No.421, Village-Sankarpur, Bhubaneswar. 

The work of erection, re-erection or for material alternation undertaken in respect 

of plot No.87/1264 & 87/1263 Khata No.421, Village-Sankarpur, Bhubaneswar is 

completed under the supervision of Ar. Debraj Behera (Empanelment 

No.CA/2004/33719 & Er. B.K. Bhola Structural Engineer (Empanelment 

No.SER/003/BDA) as per the Completion certificate submitted. On inspection, it is 

observed the erection, re-erection or alternation undertaken with respect to above 

plot(s) conform the approved plan issued vide No.26990/BP dated 1412.2012 and 

subsequent letter No.592/CSC/BDA dt.16 .01 .2016. The Building is permitted for 

Residential occupancy subject to the following . 

1. All physical infrastructures like water supply, sewerage and drainage system and 

water harvesting structures shall be maintained. 

2. At least 20%of the land shall be developed for plantation and landscaping and 

maintained. 

3. Periodic inspection sha ll be made by the Fire Authority to ensure the fire safety 

of the bu ild ing and compliance with the provisions of fire and life safety 

requirement (Fire and Lift Safety Part-4 of NBC) . 

4 . Periodic Occupancy renewal certificate shall be issued by the Authority on the 

recommendation of the Fire Prevention Officer which shall also include safe 

l'ti~ l lations and equipments for such building. 

t-i~-~ -
~. (d-Y!Jhu.yan 
OTARY,BHUBANESW~~ 

~P,qd. No.- 43/20~ 
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5. The bui ld ing shall not be put to any other use other than the purpose for which 

the permission is accorded . 

6. All the stipulated conditions of the NOC given by PHED vide MemoNo. 7168 dt. 

18.4.2017, Certificate No.54/FPW dt. 5.4.207 issued by Chief Fire Officerl 

No.1997/SEIAA dated 24.04.2013 of SEIAA and CESU permission letter 

No.11310 dt.21.7.2015 shall be strictly adhered to. 

7. The Construction of storm water drain up to final disposal point and 20'-0 11 wide 

road in the South-West of the project area shall be developed by the applicant to 

facilitate the neighbouring plot owners before obtaining full occupancy certificate. 

One set of completion plans duly certified is returned herewith. 

By Approval of Vice-Chairman 

~ . 6'Jr 
A ~er 

1 _.. ~ '1-0 . . . . Bh~1baneswar Development Authority 
Memo No. ,.j ~, /BOA DT.30•0~·11-~ 

Copy submitted to the Chief Fire Officer, Cuttack/City Engineer! BMC, 
Bhubaneswar/Executive Engineer, PH Divn-11, BBSR/ Manager(Ele), BCDD-11, IRC 

Village, Nayapalli, BBSR-15 for information and necessary action. (1 / 

A~~~r:J-
'f rue Co,l'J )tt .u.siea (Llt 

r?-b\\"~ I 

3. ~ ohu.yan 
~01 ARft , BHUBANESWAft 

RP,qd. No.· 43/200~ 

Bhubaneswar Development Authority 
,. .... - ··~ ~ 

~- Ry ~,~ ~\~1 
IJ.o. ,,..._ ·-:"\',,., ~· !'le~ ff tl ,,~ ') 

'. ~ ( 't-· ~~~~-fl~~)~ 
~ • \"\)~~o a'Y J :;:,. ' Q, .. ~ . .;r 
,,a\.. '"'~ ~ v ... '-~w~ . '.OF U"' 
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FORMX 

OCCUPANCY CERTIFICATE (PART) 

No. 3 0 2 9:._/;;/BbA, Bhubaneswar, dated - 6(-1' l 2 . 2017 
File No.BPBA-0-854/16 

Occupancy Certificate (Part) under Regu lation-16 of BOA (Planning & Building 

Standards) Regulations-2008 is issued in favour of Bhubaneswar Development 

Authority represented through Mis Kriday Realty Pvt. Ltd. in respect of Integrated 

Multistoreyed Residential Apartment building i.e. Tower No.9 (B+G+15) and Club 

House over Sabak pJot No.87/126~"',& 87/1263 ( Hal Plot No. 87/1263/1802) Khata 

No.421, Village-Sankarpur, Bhubaneswar. 

The work of erection, re..:erection or for material alternation undertaken in respect 

of plot No.87/1264 & 87/1263/1802 Khata No.421 , Village-Sankarpur, Bhubaneswar is 

completed under the supervision of Ar. Debraj Behera (Empanelment 
'"· - "' ...... 

No.CA/2004/33719 & Er. B.K. Bhola Structural Engineer (Empanelment 

No.SER/003/BDA) as per the Completion certificate submitted. On inspection, it is 

observed the erection, re-erection or alternation undertaken with respect to above 

plot(s) conform the approved plan issued vide No.26990/BP dated 1412.2012 and 
""<~ .. ": ... ·· 

subsequent letter No.592/CSC/BDA dt.16.01.201 6. The Building is permitted for 

Residential occupancy subject to the following . 

. C . )ltt~· ,d\ll physical infrastructures like water supply, sewerage and drainage system and 

b\.\" u- water harvesting structures shall be maintained. Ii~ opJ ~ ~ ·. -~ 

· ... ~ Bht.LytJ.rf-l least 20%of the land shall be developed for plantation and landscaping and 
' .:> .. K.. u~ · t · ci 

'l BHUBANESvvlrNC! in ame . 

1iH OT~~d. No.· 43120J~ Periodic inspection sh~ll be made by the Fire Authority to ensure the fire safety 

of the building and compliailce with the provisions of fire and life safety 

,,,, iY:' .. :o-. requirement (Fire and Lift Safety Part-4 of NBC). 

h~~~f;.~ Periodic Occupancy .renewal ce. rtificate shall be issued by the Authority on the 
(I l \~~~~~ {l.~ '"! \ 
· Z \c, +~ .. ~c~"j > :r; recommendati.on of the Fire Prevention Officer which shall also include safe 
\\ ... ,~ ,,.. ) ;i/; . 
~~o$r of cf§/' keep of the fighting installations·:ancl equipments for such bui lding. 

• - -- -::-:--.:: .-::?' 

---~~~,.~ -·-.·-----
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5. The building shall not be 

the permission is accorded. 

;/?~ 

to any other use other than the purpose for which 

6. A.II the stipulated conditions of the NOC given by PHED vide MemoNo. 7168 dt. 

18.4.2017, Certificate No.54/FPW dt. 5.4.207 issued by Chief Fire Officer 1 

No.1997/SElAA dated 24.04.2013 of SEIM and CESU permission letter 

No.11310 dt.21.7.2015 shall be strictly adhered to. 

7. The Construction of storm water drain up to final disposal point and 20'-0n wide 

road in the South-West of the pfoject area shall be developed by the applicant to 

facilitate the neighbouring plot owners before obtaining full occupancy certificate. 

One set of completion plans duly certified is returned herewith. 

By Approval of Vice-Chairman 
'\..,_ ":,i 

AuttlO~~~ 
-· .. ~hubaneswar Development Authority 

Memo No36 ]='9;;6 /BOA OT. c:Yl;. 12 j~'1 

Copy submitted to the Chief F1:f Officer, Cuttack/City Engineer, BMC, 
Bhubaneswar/Executive Engineer, PH Divn-11, BBSR/ Manager(Ele), BCDD-1!, IRC 

I 
Village, Nayapalli, BBSR-15 for information and necessary action. ().. / .. 

!f~~\i~~'.1 
- Authorised Officer 

Bhubaneswar Development Authority 

.rrb.111 AJ1:\ln, . 

'Tt11e Con Jf tteste~ 

lJ.?-b' t \' Q-Cl 

3. Bhu.yan 
~OTA , HUBANESWAR 

~"Qd. No.- 43/2003 

...... :::· .... 

270



:c 
VJ 
w 
> .... 
~ 
<( 
CL 

-J 
< 
I- l.J..J z u 
UJ z 
~ ~ 
0 < 
0:: u..r 
1-1 ,_J 
> u z 
l.J..J 

.... 
(() 
~ 

:i::j 
u 
~ 
~ 
~ 
~ 

..Q 

t: 
0 :c 
~ . ...._ ....._ 
·o 
l'tJ 

LL.. 
QJ 
::::i. .,.__ 

~ 
0 

:(;' 
::::J 
:r: 
> ;:a. 

.g 
t: 
~ 

I 
Q.) --tJ) 
t: ·-tfl 
-.. 
l'tJ 

""'-' c: 
llJ 

E: 
c: 
E ~ ·-QJ ~ 

ec: LU 
'"tJ \f) t: ::J l't) a 
QJ ~ ~ :e s 
~ \Ji c:s e ftl f. 
Cl_ 
"-

f\~N ex u~e- ~ 

Government of India 

<rr' r.P.<! :;nnt 

Ministry of Environment, Forest and Climate Change 
(Issued by the State Environment Impact Assessment 

Authority(SEIAA), ODISHA) 

To, 

The General Manager - Projects 

KRIDAY REALTY PRIVATE LIMITED 

Avishikta-1, Flat No.1 D 601, 369/1 Purbachal Kalitala Road, Haltu -
700078 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity 
under the provision of EIA Notification 2006-regarding 

Sir/Madam, 

This is in reference to your application for Environmental Clearance (EC) 
in respect of project submi tted to th e SEIAA vide proposal numbe r 
SIA/OR/INFRA2/430852/2023 dated 26 May 2023. The particula rs of th e 
environmental clearance g ranted to the project a re as below. 

1. EC Identification No. EC23B0390R184012 
2. File No. 430852/509-1 N FRA2/05-2023 
3. Project Type Expansion 

I 

4. Category 8 , ,. 
5. Project/Activity including 8(b) Townships and Area Development 

Schedule No. projects. 
6 . Name of Project ' ~ ..... Environment Clearance for Expansion 

with Modification of "ARIANA", 
Multistor1ed Residential complex at 
MouzaSankarpur, Bhubaneswar, Odisha. 

7. Name of Company/Organization KRIDAY REAL TY PRIVATE LIMITED 

8. Location of Project ODISHA 

9. TOR Date N/A 

The project details along with terms and conditions are appended herewith from page 
no 2 onwards. 

Date: 30/06/2023 

(e-signed) 
Dr. K. Murugesan, IFS 

Member Secretary 
SEIAA - (ODISHA} 

Note: A valid environmental clearance shall be one that has EC identification 
number & E-Sign generated from PARIVESH.Please quote identification 
number in all future correspondence. 

This is a co.mputer generated cover page. 

1 )tttested 
" \\ -i-~~ 
~uyan 

t..iOT~~~.- BHUBANESWAF 
Ragd. No.· 43/2003 

,.... 

EC Identification No. - EC2380390R184012 File No. - 430852/509-INFRA2/05-2023 Date of Issue EC - 30/06/2023 Page 1 of 27 
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r, 

I 
I
I 

" 

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA 
.;li ,( SR F-211. U nit.-1 X, Bhubaneswar- 751022. Tel: 06 74-3 5 I 2840. Emai I: seiaaoclisha0?gmail.corn 
(~;)- sfa/111 01 :1 · hocfl' constilut l'd hy :\fi11ist1:1· (f F.:m ,iro111nr!n t. Forest & ( 'limule Chungi: w;~/er r:·m ·im n111cn1 

(/'rotectionJ Ac!. 1986) 

SEIAA File No. 430852/509-JNFRA2/05-2023 

Subject: i \pp lication of EC of Mis Kriclay Realty Pvt. Ltd for proposed Expansion with 

i'vfod i ficat ion ol' Project "TATA AR IA NA ... \ 1ult istoriccl Residen ti al complex with Total 

Plot area or 12.00 Acre/ 4.85753 1 Ila with ·rota! Built up area of 1.71.593.75 Sqmt. 

(Existing EC: 1.8\ I 76.33Sqmt proposed modi lied/revised Bui ltup-1. 71.593. 75 Sq mt ) 
located at Mouza- Sankarpur~ Tahasil-Bhubaneswar, District- Khorda-Environmcntal 
Clearance reg. 

This has referen ce to your on line proposal No . SIA/OR/INFRA2/430852/2023 dated 
26.05.2023. submitted to SEIAA. Odisha for grant of Env ironmental Clearance (EC) for 
proposed Expansion with Modification of Project ·•TA TA AR Ii\ NA .. , Mu I ti storied Residential 
complex with Total Plot area of 12.00 Acre/ 4.857531 Ha with Total Built up area of I. 71.593. 75 

Sqmt. (Earl ier EC granted: l ,85, 176.33Sqmt, Existing Builtup area-1.12.805.24 Sqmt.(8 

Towers Com plcted) Modified bui I tup area-1 , 71.593. 75Sqmt( 4 Towers-proposed bui ltup arca-
58788.5 I Sqm t.) located at Mouza- Sankarpur, Tahasil-B hubaneswa r. District- Khorda by 
!'vl/:-i. K ri day Realty Pvt. Ltd. filed by Sr·i S iddhartha Roy. GM-Projects in term s or the provisions 

ol' the Env ironment Impact Assessment(EIA) Not ifi cation ~ 2006 under the 
Environmen t(P rotection) Act, 1986 and subsequent amendments thereto. 
2.Proposal in Brief:-
[}1.:QQQ~-~-~o. ____ _=_-_-_-___ -____ -------.--S-_I_-A/O_I_V_IN-FR-A-2/-4-30-852/2023 --~==~_] 

U2~~~--Qf~_~j) Ii C?_~ _i_9_!:1_ ____ __ ··- ·-------·--------.. -~~.9 5 } Q2 3 ·-----·-·-------- --- -· .. ----! 
i Fi le No. 430852/509-INFRA2/05-2023 1· 
:· . ' -- ••·•••·- -···~··w-~-"-•'"H·-·-··--•·-·•·-·----.------··------·-·------~-·••O-··-- ·-·-·---:·--~-----·-------------------------·----··-·-·--

/ Project Type EC (expansion with modification) ! c: at.CQ~~:~; ~ ··· ---- ·-· .. ------·---·--···--- --.. ·-··- I 81___ ·-- - ---------·------ - --··-----·--·---- ---- 1 

~J?Egj~cit~£tivity .i n ~lu~in_g_Schedule No~8(b) Town~h ips -and. Area Devcl_Q1?!]_1ent Broic:~!:?_:_] 
! Name of the Pro_Ject Proposal for EC for proposed Expansion ''1th 1 

I Modification of Project ''TA TA ARIANA··. 
Multistoried Residential comp lex with Total Plot 
area of 12.00 Acre/ 4.85753 I Ha with Total 
Built up area of 1.71.593.75 Sqmt. (Earlier EC 

granted: I .85.176.33Sqrnt. . Existing Bu.iltup 1· 

area--- 1, 12 ,805.24 Sqmt,(8Towers Completed ) 
Modified builtup area-l,71 ,593.75Sqrnt 1 

(4 Towers-proposed builtup area-58788 .5 1 I 
Sqmt.) located at T\!louza- Sankarpur. Tahasil- ii 

Bhubaneswar. District- Khorda. 
N ~l-~~-~-0 (ii~~ com pa 11 y /Organ i zat i () 11 ·-- "!\pp-~~ ant: Mis K ri a·~yf{ea I ty-p Vt ~L.td.: --~----- ------1 

__ -··--··--··-~--~ Sri . SiddharthaJ~<:?Y: General Manager - Projects_J 

·~ * ( ;K BHU'f::" ·~~ 
\~1( IHUB fSW,t.R ) < I \ ~ \"tqd .. ·~2003) - . 
' ~ \. ~ 
~,· O,<- ...._ , . """' "// · · oo,s~ ...... 
~· 

EC Identification No. - EC2380390R184012 File No. - 430852/509-INFRA2/05-2023 Date of Issue EC - 30/06/2023 Page 2 of 27 
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:.rjj;~~ STATE E~VIRONMENT IMPA~T ASSESSMENT.AlJ!H~R1;.v~ ?DISHA 
J';:t 5 RF-2/1. Unit-IX, Bhubaneswar-751022, 1 el: 0674-3512840. Email: sc1aaod1sh::r~~gma1l.u)m 
(W· s1u1u101y body cons! ituted hy Afinist1;1 of Environ111e11r. Forest & Climate Change under Fm·im nmenl 

(Protection) Act. 1980) 

- -~ 

I 
At Mouza- Sankarpur. Tahasil-BhubaneS\\ ar i 

1 
District- Khorda _______ ___ __! 

I 29.04.2022 -· ·-----·-····----··-- ·-·- .. __ ______ J 

Location of Project 

ToR Date 

3. Prnject Details: The highlights of the proposal as ascertained from the application and as 

revea led from proceedings/discussion held during the meeting or SF1\C/SU1\A. arc given as 
under. 

( i) The proposa I is fo r Expans ion with fV1od i ficat ion of ''A RIAN A". rvt u ltistoried Residentia I 
complex 12 .00 Acre/ 4.85753 I !Ia with Total Built up area of 1.71.593.75 Sqrnt. (Earlier 
EC granted : 1.85, I 76.33Sqmt, Existing Builtup area-- U2.805.24 Sqmt.(~Tcmcrs 

Completed) Modified bu i ltup area- I. 71.593 .75Sqmt( 4 Towers-Proposed bu i ltup arca -
58788.5 1 SqmL) located at Mouza- Sankarpur. Tahasil-Bhubancswar. District- Khorda by 
Mis. Kriday Real ty Pvt.Ltd. filed by Sri Sidclhartha Roy.CiM -Projccts. 

(ii) ~-1 /s Kriday Realty Pvt.Ltd. has proposed for expansion with modification of Residential 
Project "TATA ARIANA .. located at Mouza - Sankarpur, Tahasil-Bhubaneswar. in the 
district of Khorcla in Odisha. The project site is coming under BhubancS\\ar Municii;ality 
area. 

(iii) Earlier, the project has been granted environmental clearance vidc letter no - 1997/SEI!\/\ 
on elated 24.04.20213 for construction or l 2 Towers having total builtup area of 
1.85.176.33 Sqmt (including Basement)&. 1.32.395.7 sqm (Excluding Basement area). The 
proposed project of 12 To\vers could not be completed within the stipulated time period as 
per agreemen t wit h BDA and only 8 Towers were completed \vith total built up area or 
L 12.805.24 Sqmt. The CTO \Vas granted for I 2 Towers by SPCB which was subsequently 
revised to 8 Towers vide their letter no.7629i1ND-I-CON-6662 dated 11.05.2023. The 
Occupancy certificate for 8 Towers has already been granted by BOA. Since. thi s ''as a 
Project on PPP basis with BOA for completion of 12 Towers. the agreement with BDA for 
complet ion of the project expired in the year 2017 & extension or time (EoT) to complete 
the project was received only in Deccmbcr"202 I from Bf.M. During thi s period. the 
building proposal was revised for expansion and modification ror the remaining 4 Tc)\\crs. 

(iv) The PP has submitted the proposal for construction of the remaining 4 Towers for '' hich 
EC was already granted in 24.04.2013. The ToR application for construction or the 
remaining 4 Towers was submitted on 27.04.2022 and Standard ToR was granted by vide 
letter no. Fi le No. 76188/83-MIS/04-2022 dated 29.04.2022 for undertaking detailed EJ _;\ 
studies for the project. 

(v) Location and Connectivity ··· The proposed site is located at fv1oun- Sankarrur. Talrnsil­
BhubancS\\:ar. District-Khordha. The Geograph ical co-ordinates of the project site arc 
Latitude: 20° 15'47.40"N & Longitude: 85 °45 '22.72"[. The site is very near to NI I 5 is 
approx. 0.92km. The nearest railway station is Bhubanes\var Raih\·ay Station approx . 
9.3 km from the project site. Biju Patnaik International Airport is at a distance of approx. 
7km from the project site. Chanclka-Darnrara \Vi ld Li fc Sanctuary is about 7. 7 1 km. 
Nandankanan Wi Id Life Sanctuary Is about I 4"m. 

~-

EC Identification No. - EC2380390R184012 File No. - 430852/509-INFRA2/05-2023 Date of Issue EC - 30/06/2023 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORJTY, ODJSHA 
5RF-2/ J, Unit-IX. Bhubaneswar-751022, Tel: 0674-35 12840. Email: seiaaodishaf{J) gmail.corn 

' sraru/(Jl:V hody constituted hy 1Winisfl~v of Environment. Forest & Clim are Change under Environmenr 
(Pro tect ion) Act. 1986) 

~~~~~~~~~~~~~~~~~~- --~~~~~~~~~~~~~~~~~-

(vi) The Detai led area Statement of the buildinu Project: 
-~---- ---M.---->;---------..,...---------1 
I S. Project Activity Details Work completed Work Yet to be 
i No. completed 
~ Plot Arca Total Plot Area: 48575.31 
I . sqm. ( 12.00 ;\ere/ 
I 4.857531 Ha'1. 
i #-

1 Jn Possession -20 1537.49 
sgm ____ _ 

r--ii)--1 GroL~-ncl cove rag~9.977.279 (20.5%) f 6918.703 ( 14.2%) t~1 3058.576 

!- ~!._i) _______ ~_?a9_~~?,____ 8075.162 I I (6.3%) _ 
I iv) CJtcen belt 9997.585 ----- -·- . -------r·----
L- (plantation area) ---------- i 

8195 .295 I v) I Green belt above 
L_ ljj~!.~~11 
[ _~i o _~ervic:-=e-:/\~1=·e-=--a---t--::5-:-1-:-5-;:, 5~2-=-2---------+------- t--· -----

~ - ':ULLS_:yimmi Pool 269.383 
I viii) f open parking area 5800.365 

ix) I Proposed FAR 

x) 13uilt Up Area 

I 

I 
I 
! 

I r~rl-~ 
1 f otal 
I Cirecn belt 
I (plantation area) 
I 20.6 'Vc) 
j Green belt above 
i Podium 
I I 16.9% 
........ --J----·-·--· .. - ---··"··-··· 
i .\ii) I Parkin~ /\rea 
L--~----~· 

~ 

Permissible -2.75 
Proposed - 2: 749 _, 
EC obtained for 12 Towers 
with bui It-up area of 
1 .85~ 176.33 m2 (including 
Basement) & 132395. 7 
sqm (Excluding Basement 

~~-----------+----------·+-----·---------·-·· --l 
The total built-up area alter Existing-79458.56 Proposed built up 
modification \viii be sqm (Excluding area-58788.51 sqm 
decreases from 1.85.176.33 Basement) 
m2 (including Basement) to 112805.24 sqm 
171593.75 m2 (Including 

18191.88 sqm (37.5 %) 

Basement)) 
Green belt 
(plantation area 
9 9 97 J_~~~E:Q_ _______ _ 
Green belt above 
Podium 

8195.295 sqm I I 

Ex isting 8 Towers = I Proposed 4 To~ 

EC Identification No. - EC23B0390R184012 File No. - 430852/509-INFRA2/05-2023 Date of Issue EC - 30/06/2023 Page 4 of 27 
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,.;-rr,,?#1t~ ST ATE ENVIRONMENT IMPACT ASSESSMENT .AUTHORITY~ ODIS HA 
')jjf 5RF-2/1. Un it-IX. Bhubaneswar- 75 1022. Tel: 0674-3512840. Email: sciaaodisha((rgma il.com 
(~~· storutm:1' h(x(v c·onstit111ed hy Jfinist1:1· o/Envimnmenl. Fore.\/ & ( '/imute ( ·1w11ge !f11dcr Fm·imnmcnt 

f PrO!ection J Act. J9r\'6J 

s. Project Activity Details Work completed Work Yet to be 
N o. com1,Jeted 

- --· 

30 % percentage of 41~685.917 24377.3 18 Sqm = 17308.599 Sqm 
tot a I built-up area I (31 % of Guilt up (30% of Built ur 
tmvards FAR area) area ) 

----- ·--
xiii ) j Maximum height of 66111 ·-(CJ + l3.G+ l4. Proposed ·· 

I building G+ 15 & G+ l 6) -51 ( G+2 I ) -66 m 
m 

. · l N fl l . X IV) ! 0 . 0 .; !1ftS 1210 nos. 792 4 l 8 Total no of 
L. I. (I. F lats :c.:'.244 nos 
(Which is more than 
~0% or total Jl()S. of' 

F ~) 
- · 
-- xv) Total project cost Rs. 557 Cr Rs. 346 Cr Rs. 211 

(vii) Water Requirement -- During Operation phase, the total water requirement for prnposed 
4 towers will be approx. 323 KLD (domestic + flushing)~ out of which total domest ic \\ atcr 
requirement for residential is 215 KLD. flushing water is 108 KLD. The total fresh \\atcr 
requirement is 215 KLD (daily basis for residential blocks for domestic requirement ). The 
total fresh water requirement for the total project( I 2Tmvers) is approx. 895 KLD. out or 
" ·hich total domestic water requirement for residential is 589 KLD. !lushing \\atcr is 
306 KL D. Therefore~ the total fresh water requirement will be 589 KLD (daily bnsis for 
residentia l blocks for domestic requirement) . 

(viii) Waste water Generation & Management- It is expected that the total project will generate 
7 19KLD of waste \vater. A total of 530 KLD of waste water is generated from e:--dsting 8 
towers and 189 KL D wi 11 be generated from proposed 4 towers. The wastewater '' i 11 he 
treated in a STP having capacity of 860 KL (provided for Existing and proposed sewage 
water Treatment) provided within the complex generat ing 576 KLD of recoverable treated 
waste \.\.ater from STP which will be recycled within the project. During dry season. 7crn 
discharge will be followed and during monsoon period su rplus treated \.\3StC\\atcr 
140 KLD will be discharged into municipal se\vcr after due permission from the competent 
authority. Se\vcrage treated water can be reused in toilet nushing & landscaring to reduce 
the load on fresh water. Therefore. the total fresh water requ i rernent wi 11 be appro:x. 
895 KLD for the project.. out of which total domestic water requirement for residential is 
589 KLD, flushing water is 306 KLD. The total fresh water requirement is 589 KLD (dail:. 
basis for residential blocks for domestic requirement). 

(ix ) Rainwater Harvesting Pits-Total no. of Rainwater Harvesting pits provided for the project 
will be 08 nos. 

(x) Power Requirement - The overall maximum demand is approximately 4384.49 I<. \V or 
6000k Vt\ at power factor 0. 9. It is proposed to have Grid supply at 33 K \! from IJectricit :-­
Supply Cornpany. It is proposed to have I OOt~o P O\\ Cr Backup for Common Arca Services 
and limited for each nat. The Back-up pO\\er sha ll be provided by 415 Vo lt DG Sets. Totnl 

~ 
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Backup power load is 3530 K VA which will be met by 3 nos. l 0 l 0 kV A, 1 no. 500 K VA 
4 15 DG sets. Solar Power proposed for 4 towers is I OOK W. 

(xi) Solid waste Management - During operation phase. waste comprise of municipal waste 
majorly. Total waste generat ion after overall development of the project is estirnated to be 
3381 kg/day. Waste will be segregated into recyclable, compostable and inert waste. Apart 
from this E-waste will be generated from the project site. Hazardous waste to be generated 
from site is used oil only from DG sets. Presently, total solid waste generation is about 
I. l 96 T/day. However, it is envisaged to be 3.8 T/day after I 00% completion and 
operation of the project. The Municipal Solid Waste Management will be conducted as per 
the guidel ines of Solid Waste Management Rules. 2016. 

(xii) Green Belt - The project has been \vel I planned to have sufficient open space and green 
coverage. The green area comprises of evergreen, tall and ornamental trees and ornamental 
shrubs inside the premises. The green area has been developed ·over total green area 
measuring 18] 92.88 sqm (37.5 %) has already been developed. The biodiversity in the area 
wil I improve due to the proposed green cover. Evergreen tall and ornamental trees and 
ornamental shrubs will be planted inside the premises. 

(xii i) Parking Detai ls - Total Parking Area Provided - 41,685.917Sqm. (Existing 8 Towers :'= 
24377.318 Sqm (31 % of Built up area) & Proposed 4 Towers= 17308.599 Sqm (30%) of 
Built up area). 

(xiv) Fire fighting Installations: Fire fighting system will be installed as per recommendation of 
the Firefighting Officer, Odisha and as per the provisions given in Part-IV of National 
Building Code of India -2016 and relevant BIS specifications. 

(xv) The residential population of the project will be 2392 persons after 100% completion. The 
population for the project is estimated at 2392 permanent, 316 visitors. and 1133 in retai I. 
Club & Town admin building etc. 

(xvi) The project cost is 577 crores in total out of which for existing building is 327 crores and 
for proposed bui lding is 250 crores. Environmental Monitoring Programme Cost Capital 
and recurring cost towards EMP will be Rs. 2058.75 lakhs and 429.9 lakhsi annum 
respectively. 

(xvii) The project proponent along with the consultant Mis Visiontek Consultancy Services Pvt. 
Ltd .. Bhubaneswar made a detailed presentation on the proposal on 03.08.2022. 

(xviii) The proposed site was visited by the sub-committee of SEAC on 09.11.2022. Following 
are the observations of the sub-committee as below: 

i) No construction has been made in the proposed phase except the basement. PP and 
Consultant were present. PP informed that the basement approval for all 3 phases were 
taken earlier (PP informed to submit document). Similarly, the STP has already been 
installed fo r all 3 phases as informed by PP. Thus. calculation sheet justifying the 
capacity to be submitted. 

ii) Solar power (roof top) has not been installed for earlier 2 Phases, PP informed that the 
same was not a requ irement while the approval for the earlier 2 phases were taken. 
lfowever~ the solar power installations wil I be done for the current phase and details wi l I 
be submitted. 

·~ 
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i i i) A dra in is existing as shown by PP~ thus NOC from BMC for draining excess treated 
water to be taken before construction. 

iv) Stack he ight to be enhanced as committed in the proposal , as current height is less than 
Phase 3 building height. 

(xix) The Sub-conm1ittee of SEAC recommended EC subject to compliance of above 
conditions and also submission of documents /compliances as asked by the committee 
during presentation. 

(xx) The PP submitted the ADS as sought by SEAC & sub-committed on 27.09.2022. 
(xxi) The proposal was placed in the SEAC meeting held on 13.01 .2023 and the SEAC have 

recommended for grant of Environmental Clearance valid for 10 years with standard 
stipulated conditions and addition specific conditions. 

(xx ii) The proposal was placed in I 09th meeting of SEIAA~ Odisha and After detailed 
deliberations, the Authority decided that the proposal be referred back to SEAC with the 
fol lowfog observations: 

~ 

(i) A.s per MoEF & CC, Govt. of India circular F.No . .J-11011/618/2010-IA-ll(I) dated 
30.05 .2012, appl ication for expansion project receipt without a certi tied report of the 
status of compliance of the conditions stipulated in the environmental clearance for 
the on-going/existing operation of the project by Integrated Regional Office (IRO) of 
MoEF & CC, Bhubaneswar, the EC shall not be accepted and placed for 
cons ideration before the SEAC. In this case, the certified compliance report of EC 
condition attached at annexure-6 is not certified by IRO~ MoEF & CC. Govt. of India. 

(ii) The SEAC is requested to give their considered view on each of the point or EC 
conditions after examining the certified compliance report of IRO. MoEF & CC. 

(iii)The project has been granted prior-EC vide no. 1997/SEIAA on dated 24th April 2013 
for construction of 12 Towers having total built up area of J ~ 85.176.33 Sq. mt. 
(including Basement. for Phase-I & Phase-JI) and 132395.7 sqm (Excluding Basement 
area for Phase-I & Phase-JI). Further, the CTO issued vide order no. 2866 with letter 
no. 1238 dated 30.01.2019 by OSPCB have been granted for the same area. Whereas. 
the PP has nO\v applied the proposal for expansion of existing-79.458.56 Sqm 
(Exclud:ing Basement) & 1, 12 ~805.24 Sqm (Including Basement)) area to Proposed 
new built-up area-58788 .51 sqm (as expansion) . The discrepancy between CT"() issued 
and work completed may be clarified. 

(iv) The EC dated 24 .04.2013 was issued by SE I AA. Odisha for 5 years based on 
undertaking that the storm water of quantity 770 cum/hr to be discharged through the 
peripheral drain of Mis. Trident properties Ltd. The BOA wilJ acquire and construct 
the storm water drain of approximate length 180 meter for \lvhich the PP shall bear the 
cost of the drain as conditions mentioned the BOA letter no. l 09iEM/BDA dated 
11.02.20 13. The present position and status of the storm water drain may be verified 
from field. 

}.> 
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of India in their letter dated I 4.03.2023. Further, certified compliance is 
required and PP to submit. Here, SEIAA henceforth should forward the applications 
to SEAC only if such a document is submitted by PP as this is a requirement in such 
types of projects. This will avoid delay. 

r Reply of the proponent is convincing. 
, T'he committee visited and witnessed the drain that was connected to Trident drain 

and necessary documents including NOC were sought for discharge of storm water 
from the authority. However. documentary evidence like: agreement with Trident. 
BOA/BMC letter and its reply giving the consent to deposit the money for the final 
drain and the status of the same can be asked to PP (if not submitted earlier). The 
structured drain beyond Trident was to be developed I constructed after land 
acquisition by BDA/BMC and money to be deposited by PPs on getting the demand 
for the same. Thus. status of the same may be obtained in the form of documentary 
evidence instead of one more site visit as it is beyond the scope of the current project 
site. 

(xxiv) The proposal was again placed in the l l 61
h meeting of SEIAA held on 26111 -2Th Apri L 

2023. The authority had perused the recommendation of SEAC and submission of PP 
vide their letter no. Nil dated 05.09.2022 and decided to reject the EC application with 
the following observation: 

,.,. 'The PP was granted EC vide letter no. 1197/SEIAA dated 24.04.2013 which was 

valid for I 0 years i.e upto 23.04.2023. 
" The EC issued for 12-Towers having a total built-up area of 1.85, 1776.3 Sqmt.and 

Consent to Operate (CTO) has been obtained for the same area. There is no 
information regarding the built-up area for which occupancy certificate has been 
obtained. At present, there is no scope of further EC unless the CTO /occupancy 
certificate is revised. 

r The undertaking given by the PP whlle obtaining the EC dated 24.042013 regarding 
discharge of storm water quantity of 770 cum/hour has not yet been fully complied 
with. Any further addition of dwelling unit only leads to increase in storm water 
quantity without proper arrangement for discharge. 

;,;- The original EC dated 24.04.2013 contains 50 conditions. The certified compliance 
repot1 furnished by MoEF & CC, IRO, Bhubaneswar vide their file no. I 09-
1 145/EPE after inspecting the site on 13.01.2023 shows that out of 50 EC conditions. 
19 no. are fully complied, 20 no. are partially complied and 11 no. are not complied 
even after I 0 years. 

,.. The PP may apply afresh after obtaining revised CTO and occupancy certificate with 
full con1pliancc of previous EC condition. 

(xxv) The PP had now submitted new EC application as per the decision of SEIAA and has 
submitted the ADS of SEIAA with information for consideration of EC as follows: 

~ 
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SI 

No 

1 
a) 

c) 

d) 

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA 
SRF-2/ 1. Unit- IX. Bhubaneswar-751022. Tel: 0674-3512840. Email: seiaaodishafZ.z}gmail.corn 

srututm~1· huc(v constiluled b_y· /vfinisl1y <f Environment. Forest & C/imo!e ClzanRe under Em·inmmenl 
(Protection) Act. 1986) 

Parameter I As per EC Condition I Existing Condition I Now Proposed by PP for existing 8 
vide letter no. as on 01.05.2023 towers + proposed 4 towers 

1997 /SEIAA dated 

24.04.2013 

2 3 4 5 
Total plot area 48,575.31 48,575.31 48,575.31 

): 
-----··-······--· .. ·-------

1,85,176.33 1, 12,805.24 1,12,805.24 + 58,788.51=1,71,593.75 

--··- . -------··-·--... -... ............. _,_ 
1268 792 792 + 418 = 1210 

! Fresh Water 691KLD as per 374 KLD I 374 KLD for existing 8 Towers and 215 
Requirement previous EC. I KLD for proposed 4 Towers. 

, Total fresh v.. 
I 
I 

---- I expansion w 
Waste Water 860KLD as per Presently waste 530 l<LD of waste water generated from 
Treatment previous EC for 12 water generated I existing 8 towers and 189 l<LD will be 

towers. from existing 8 I generated from proposed 4 towers. 
towers is 530 KLD. j Total 719 KLD of waste water 

generation after Expansion (from 12 

towers). 
STP Capacity is 860KLD. 

e} _ _j~_~ain~ge I 770 cu/hr 

I No ground water 

770 cu/hr I l70 cu/hr---·---··-·-·-- -

f) I Ground water No ground wat'er No ground water will be extracted for 

shall be extracted for was extracted construction work of proposed 4 
the project work at during construction Towers. 
any stage during the work of 8 Towers . Rain water recharge pit= For existing 8 
construction phase. Rain water J towers 5 nos+ proposed 4 towers 3 
Rain water recharge recharge pit= 5 nos nos= total 8 nos 
pit= 7 nos 

gr-TSOiiciW~ 2soo kg/dav or 7s 1 

Bio degradable I Bio degradable waste- 41 ton/month 
Generation and Ton/Month waste- 26.8 and 
Management {MT ton/month and Non Bio degradable waste- 60 
per Month) Non Bio degradable ton/month will be generated and will be 

waste- 37.47 · handed over to BMC, Bhubaneswar (for 

ton/month are existing 8 towers +proposed 4 towers) 
generated and We will install adequate capacity of 

handed over to owe within the premises to treat 1400 

BMC, Bhubaneswar Kg/day of biodegradable Waste . 

~ 
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h} 

i) 

~ 

STATE ENVIRONMENT lMPACT ASSESSMENT AUTHORITY, ODISHA 
5RF-2/1. Unit-IX. Bhubaneswar-751022. Tel: 0674-3512840. Email: seiaaodisha@gmaiLcom 

stur11toJJ' brx~v constit11ted hy MinisfJT r~fEnvironment. Forest & Climate Chungr: under Environment 
(Protec1 ion) A ct. 1986) 

Air Quality and 

Noise levels 

Conservation 

Ambient noise levels 

should conform to 

residential standards 
both during day and 
night. Incremental 
pollution loads on 

the ambient air and 
noise quality should 

be closely monitored 

during construction 

phase. Adequate 

measures should be 
taken to reduce 
ambient air and 

noise level during 
construction phase 

so as to conform to 

the stipulated 

standards by 

Energy 

measures like 

installation of CFL, 
s/TFL,s for lighting 

the areas outside the 

building should be 
integral part of the 
project design and 
should be in place 
before project 
commissioning. Used 
CFL,s and TFL,s 

should be properly 
collected and 
disposed off/sent for 
recycling as per the 

prevailing 
guidelines/rules of 
the regulatory 

authority to avoid 

Maximum Ambient 

Noise Level of 55 
dB during 
Construction was 
complied. 

DG set of capacity 

2x1010 KVA are 

used for 8 Towers. 

were used 

during the 

construction of 8 
Towers. 

LED Lights at the 

Common Area and 
Solar Street Light 

are used for 8 
Towers. 
Solar Hot Water 
@401itres/Unit 

Capacity were 
provided for 
Kitchen Hot Water 
for 8 Towers. 

Maximum Ambient Noise Level of 55 dB 
will be maintained durihg Construction . 

DG set of 3 Nos. 1010 KVA + 1 No. 500 
KVA will be required for 8 existing 
Towers and 4 Proposed Towers. 

Fly Ash Bricks, AAC Blocks will be used 
during the construction of proposed 4 
Towers. 
LED Lights at the Common Area and 

Solar Street Light will be used for 
proposed 4 Towers 

Solar PV system @ 5% of Power 
Demand for 4 proposed Towers will be 

provided. 
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j) 

k) 

~ 

Traffic Circulation 

Greenbelt 

Development 

near the entry and 
exit points from the 

roads adjoining the 

proposed project site 

must be avoided. 

Traffic congestion 

sha ll be avoided 

inside the project 

site. The area ear­
marked for parking 

shall not be used for 

any other purpose. 

Alternate entry and 

exit must be 
provided to handle 

excess traffic and 
emergency 
situations . 

Green belt and 

avenue plantation of 

trees over atleast 

20% of the site area 

shall be done using 

native tree 

species/shrubs 
improving greenery 

& keeping in view 

aesthetics 
considerations in the 
whole complex. 

Professional 

landscape architects 
should be engaged 

to design the green 

layout to provide for 
multi-tier plantation 

and green fencing all 

around, Mitigating 

the Access Road is 

provided as 
30.48m. 

1841m length of 

Internal Road 

Network with 

average width of 

5.5m are provided 

for the 8 Existing 

Towers. 

Total 788 Nos. of 
Parking have been 
provided for 

Existing 8 Towers. 

8821.179 Sqm. of 

Land (18.16% of 
Plot Area ) have 

been provided for 
the Existing 8 

Towers. 

Width of 30.48m Access Road 

will be provided for the 8 Existing 

Towers+ 4 proposed Towers. 

996m length of Internal Road Network 

with average width of 6.Sm will be 

provided for the proposed 4 Towers . 

Total 473 Nos. of Parking will be 
provided for the proposed 4 Towers. 

1 
9997.585 Sqm. of Lan.d (20.582% of 

Total Plot Area) will be provided for 8 

Existing Towers and 4 Proposed Towers. 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA 
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.<;/atll!OJ}' bod.v constituted by JV!inistry <~{Environment, Forest & Climate Change under Environment 
(Protection) Act, 1986) 

Disaster I Risk 
Management 

noise, emissions etc. 

and pathway for 

joggers. Further, the 

project proponent 

shall ensure 

protection of existing 
natural plant species 
in the project area. 

Planting pattern of 

different species 
sha ll be decided by 
the project 
proponent in 

consultation with 

Engineering 
Emergency 
preparedness and 
response plan was 
available and 

followed during 
construction phase. 
HIRAC and safe 
operation 
procedure for each 
and every activity 

we re carried out. 
Mock drills were 
being conducted 
for different 

emergency 
scenario like 
cyclone, 
earthquake, 

thunderstorm, 
collapse of crane, 
electrocution, fall 
from height etc. 
Firefighting System 
were provided as 
per Fire norms for 
the existing 8 
Towers. 

Emergency preparedness and response 
plan will be available and followed 

during construction phase for 4 
Proposed Towers. HIRAC and safe 

operation procedure w ill be followed 
for each and every activity. Mock drills 
will be conducted for different 

emergency scenario like cyclone, 
earthquake, thunderstorm, collapse of 
crane, electrocution, fall from height 
etc. Firefighting System will be provided 

as per Fire norms for the proposed 4 
Towers. 

m) I Socio Economic First Aid Room, Workers shelter, 

~ 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA 
SRF-211, Unit- IX. 13hubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha(@gmail.com 

sratutmy body constituted by Ministry ofEnvironmenr. Forest & Climate Change under Environment 
(Protection) Act. 1986) 

management I norms. I provided during Ambulance, First Aider shall be provided 

the Construction of during the construction of 4 proposed 

8 Towers Towers. 

I Environment I I EMP Cost of Rs. EMP Cost of Rs. 861.0 Lakh will be spent 

management I I 912 .751akh was during the construction and operation 

spent during the of proposed 4 Towers. 

construction and 
operation of 8 
Towers. 

Any other related 
parameter of t he 

I 

NA I NA project I NA 
pf - ! i:stimated cost of I Rs.1,50,66,940 Rs.1,50,66,940 Network Completed 

estimated (Including estimated 
ta x) (Including tax) 

deposited to BDA. 

4. Th is proposal conforms to the item no . 8(b )- 'Townships and Area Devel opmcnl Pro.iects .. in 

the schedule of EI.A Notification. 2006 as amended time to time. and the Building & 

Construction project falls under Category BI as the built-up area of the project is 
.?.: 1.50.(JOOSqmt. 

5. The SEAC have appraised the proposal for consideration of EC in its meeting dated 
13.0 1.2023 & 27.03 .2023 and recommended for grnnt of Environmental Clearance for the 
rroject val id for a period of I 0 years. stipulating various conditions. 

6. The matter was further examined in the State Environment Impact Assessment /\ uthorily 

(SEIAA). Od isha in its 123rd meeting held on 05.05.2023, recommendation of SE/\C. 
submission of PP and in accordance with the EIA Notification. 2006 and further amendments 
thereto. 

7. Environmental Clearance (EC) is granted to the project valid for a period of I 0 years under 
the provisions of EIA Notification No. S.O. 1533 (E) dated the 14th September. 2006 of the 
Government of India in the erstwhile Ministry of Env ironment and Forests. as amended from 
time to time for "proposed Expansion with lVlodification of ~·ARIANA'\ Mu ltistoded 

Residential complex 12.00 Acre/ 4.857531 lfa with Total Built up area of 

1,71,593.75 Sqmt. (Existing Builtup area-1~12,805.24 Sqmt,(8 Towers Completed). 
Modified/revised bu ilt up area-1,71,593.75Sqmt (for 4 Towers-Proposed built up areu-

58788.51 Sqmt.) located at Monza- Sanknrpur~ Tahasil-Bhubaneswar, District- Khorda 
by M/s. Kriday Healty Pvt. Ltd."' with the fol lmving stipulations (specific and standard). 

environmental conditions and safeguards. 

~ 
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.:;,~ff~~f ~T~ATE E_NVIRONMENT ~MPA_~T ASSESSMENT .AU!H~Rr~"Y, <?DISHA 
;J..fJ )fU-2/ l. Un tt-f X. Bhubaneswar-7) I 022, f el: 0674-3512840~ Email: se1aaod1shar[~!gma1 Lcom 
~~f§})· statu/01:' ' body constituted by Minist1y cfEm'imnment. Forest & Climate Change under Em·imnmem 

(/>rorection) Act. !9~0J 

A. STIPlJLA TIONS AT A GLANCE: 
Specific conditions: 

7. l EC is allowed subject to closure of the Integrated Regiona l Office (fRO) compliance report 

vidc letter no. No. I 09-1145/ t:PE dated I 4.03.2023 of earlier EC conditions within a period 
of 6 months failing \t\ h ich the EC wi II be revoked. 

7.2 The Issue of Occupancy Certificate (OC) & Consent to Operate (CTO) for the 4 nos. of 

Towers shall be subject to completion of storm water drain as per BDA Condition vidc 

its letter no.109/EM/BDA, Bhubanes,var dated.11.02.2013. 

7.3 The following thrust area of environmental sustainability shall be adhered to by the project 

proponent comprising of 15 parameters and EC stipulations mentioned against each 
parameter: 

SI.No. Parameters EC lat ions 
(a) Brief description of the ,. Project ''ARIANA'', rvtultistoried Residential 

project complex with Total Plot area of 12.00 Acre/ 
4.857531 Ha with Total Built up area 

. L71,593.75 Sqmt. (Existing Builtup area----
! I 1.12.805.24 Sqmt,(8 Tov.,'ers Completed). 
I Modi fied/revisecl built up area-
l I. 71.593 . 75Sqmt (with 4 Tmvcrs-Proposcd 
l I bu i It up area-58788.5 I Sq1:1t) located at 
I I Mouza- Sankarpur. Tahas11-Bhubanes-vvar. 
I District- Khorda 
I ';,. Estimated Population or the Project-

! 2392Persons(res_idential2_ ·-----
lb)- Environme~-tal impact on >-- Total plot area- 48.575.3 I Sqmt.. 
l project land :;.... Total Built-up ;\rea-1.71.593.75Sqmt 
I j I (bisting-1.12.805.24 sqm. proposed 
I " I 58. 788 .51 Sq mt) 

,... FAR-2.749 

I 
~---(~~)--- I \,\!at er Requirement I . ~- " .. -· - .. ._ . n . ~ ~ --- ••• • 

I 

' · 
)"" 

L-··-·-· ·--·--·--·--·····--·-L ····-·· I - • - . - - - . -- -

· (d) I Waste Water Treatment -·- -- -- ·-------·· -- ·· · ,. 
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r- -----·--.---------·-----..,--------· ----·-.. ·· --------........... , 
BMC/competent authority to SEI/\A. Odisha I 
for anv change in ZLD. 1 

, .. _, ____ __..__ ____ _ _______ +--- ·--" -·-·- .. ·-·---·-·-j 

(e) Drainage ;... PP is required to submit site specific drainage I 
plan ror drainage or storm water rrom I 
BMC /Competent Authority tc' SFIA/\. I 

>-----·-·-·-.... - ... --·-·-.. -· '--·---·-·-· ........ ---------·----------·---·----1----·-· .. -o_·_ c __ i i. __ s_ .. 1_ .. 1 __ a_. ----·-·-·······-) 
( f) Ciround water r Nnt allo 

>-- After Construction with permissi0n from 
WRD/CGWB. 

>- 8nos.o f recharging pits of adequate capacity to l 
be constructed with in the ises. I 

!--...... -.... ··-·--··· .. ·----·----i---------·-··----·--.. -·-·--·-·------.. +------·-.. ·-·----·---.. ··-------·-·----.. -----........... •--·-----·----...... ____ .............. _ .. __ ,, __ ..................... ; 
(g) \Vaste Generati on r Organic \Vaste Converter (OWC) of 

& Man agement l 400kg/day capacity to be installed \\·ithin 
the premises to treat minimum 3800 kg/cla; 
compo~table \\'aste. 

1 
1 throuQ.h authorized vendor. . 

!-.. _. _ _ . .................. ____ L·---·--.. - ----------.. ·--·---- ----·--.l.<----·---·----·-···--.. ·---·---.. · .. -·-.. --·-·--·· ·--·--·-·-·-.............. ·-· ' 

I 1 );- Inorganic waste (inerts) to be di sroscd off 

· (h) i A ir Qua li ty & Noise levels ,_ ~vlax imum ambient noise level of 55cll3 to be i 

~
I , maintai ned during construction. j 

i I -, ~C~ Set of c_apacity Jx I 0 I 0 kVA. I :\ 500 I 
L ____ _ I I\.. VA Jo be insta ll ed. ---·-·-·-----------' 
I (i) I Energy Conservation ~ Solar power_ to be inst:11lcd- I OOb\. 1:1inimum ; 
I . I . ' ~~ lyash b_nck. AACs, other cnv1ro. 1~mental I 
~ I friend bricks & blocks to be used-20% , 
, --(})-----·-1·-T·affi-Z: ci~~-L~~tion ____ .. _ r Minimum \Vidth of the access road (right or'1 
J II way ) shall be 30111 as height of' building is ! 
1 , above 60 111. I I 1 , 

j I ~ 41.685. 9l7Sqmt/ 1261 ECS parking space to be i 
1 I )rovidecl withe-vehi cle charai rH! facilitv. ; 

. - '""·-----•'.-.. -----·-·--1 

j Green Belt Development ,_ 18.192.88 sqm (37.5 % of Plot area. ic ! 
I 8 ~ 821 . 179 Sqmt for 8 Towers & 9.99 7. 585 ! 

(k) 

I Sqmt for 4 Towers) to be raised bcfr1re I 
; I OCCllj)atlC\'. i , .. ________ . __ ,_J........ ----- --.. - ----·--- -·----·-·--- ··-·--- .... ·-"--------·----····· .... ·---·--.. -·-........ -·--·-·-·--·-·--...... -.. _ .......... _ ... _.... -l 
1
[· (I) I Di saste r /Risk Management 1

1 

r Firefighting system shall he provided as per j 

I Plan the fire NOC. I 
·--- .............. _.. .. .. _ .. .... ---·-·--.-.................................... -.. ·--·----..... -................ -·---.. -- .... ·-· ------··- .!.--.. -·-.. ·-------.......................... -- ._ ... ___ ........ ·-··--·----·-·-·--------.... -.. _ ........ -.... -.... --·--·-· ·--- .. -... - ·-· .. ; 

I 
(m) 1· Socio Economic & CSR I ).;- A First Aid Room .with. Workers. s helt e.~r. J. 

A.mbulancc to be provided m the pro,1cct both i 
I I during construction and operatio ns of the 
I I nroi ect. I-·--- --· ·----------, -·~--.. ----·--···--·----.. --.. ---·--.. -----·---.. --- .. ·----- .. -... --.. - .... -.... 
I (n) I Env ironm~n t Man agement J r EMP cost : Rs. 2058.75Lakhs .as capital cost & 
I I Pl an(EMP) 

1 

Rs. 429.90 Lal\hs as recurring cost to be 

l I M -ut i lizcd each \'ear. ·-·-·--""""--···-····-·-----.. · .. -·---·---·--.. ----- . _ ..... _____ .. _ __.. ________ .. ____ .. ______________ ,_ .. ,,_ '"" -·-.. -·---·-

~ 
/j_o~ ~ R ~~, 

//.. r """ • ~ 
.' ~ (' '(" .. '\ -

( • ( s. ;.. u, ... ._.\) ~~ 
\ Q \ ,~"6 ill~ ) 0 

~~L..~ ~ 
• ~>- \.... 1".'. ... 1r" 
~ · OF: (J\":J~~ 
. ~. --~ 
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!(<;) Any other related ? The Project Proponent sh al I convert the land to 
parameter of the project Gharabari and shall take the ownership of the 

land if not already taken. 

7.4 Any change in the EC stipulations of the parameters above shall require prior approval of 

SEIAA. The PP is required to obtain amendment in EC before making any changes. foiling 
which it wil1 be construed as violation under Environment (P) Act, 1986. The Project 

Proponent shall ensure submission of all permission/documents as applicable to the project 

for monitoring of compliance of EC conditions. These certificates/permission/documents 
should be submitted by the PP to SPCB,BDA, SEIAA. Odisha and to the Integrated 
Regional Office of MoEF & CC. Govt. of India who can assess I evaluate I monitor the 

compliance of conditions of EC order of the project to ensure sustainable environmental 

management due to the proposed project. 
7.5 ·rhe SPCB. Odisha shall ensure that there is no change in the project w.r.t. the EC 

stipulations mentioned against each parameter before giving 'consent to operate~ to thi s 
project and by the local urban bodies and the Bhubancswar Development Authority while 

giving the 'occupancy certificate' to this project. 

B. SPECIFIC ENVIRONMENTAL CONDITIONS AND SAFEGUARDS WHICH NEED 
TO BE COMPLIED WITH BY THE PROJECT PROPONENT BEFORE BREAKING 

OF LAND: 
7.6 Statutory Compliance: 
(i) The PP shal I adhere to terms of Agreement with BOA. 
(ii) The Proponent shall also obtain permission/NOC from Executive Engg. (PHO) and I or from 

the appropriate authority for disposal of excess STP treated water to the nearest drain and 
also submit the same to SEIAA~ Odisha before start of construction work. Also, in case of 
the connecting dra in passing through others land (Govt. or Private land), the Proponent shall 

obtain the permission and possession as the case may be. 
(iii) ·rhe approval of the Competent Authority shall be obtained in regard to structural safety of 

buildings against earthquake~ adequacy of fire fighting equipment as per National Building 

Code including protection measures from lightning. 
(iv) The project proponent shall obtain all necessary clearance/ permission from all concerned 

agencies including BOA authority before commencement of work in accordance with the 

local building byelaws. 
(v) When the public water supply \Nill be available adjacent to/ in the vicinity of the proposed 

project in future, the PP shall avail it following due procedure of the Govt if the concerned 
authoritv anrees and diSJ)ense \,. - e dra\vl of c1round water except one borewell for 

• b .&: ~ AR ·~ o 

"..l. vo ........ --.r , 
;r'J ; r~ /' ~ii ~ 

( 
~ u1~,,. ,..~ • ls. I(. , ... ,..-.) ~ 
Q\~ 0 nt'l()l)'l) 0 

~<:t.\: ~ 
~:--~\.... ~ 
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emergency purpose. The PP shall take up suitably for the purpose with the concerned 

authority of the Government. 
{vi) The proponent sha ll obtain permission from concerned Fire Safety Authority. 
(v i i)To reduce discharge of treated water to open drain .. the proponent shall use more water for 

increased number of trees proposed to be planted in the green belt area & shall also utilize 
this treated water for car washi ng~ floor washing to minimize the surplus discharge to drain. 

(viii) All other statutory clearances such as the approvals for storage of diesel from Chief 
Controller of Explosives, Fire Department. Civil Aviation Department. the Forest 
Conservation Act. 1980 and the Wildl ife (Protection) Act, 1972 etc. shall be obtained. as 
appl icable by project proponents from the respective competent authorities. 

(ix) The project proponent shall advertise in at least two local Newspapers widely circulated in 
the region. one of which shall be in the vernacular language informing that the project has 
been accorded Environmental Clearance and copies of clearance letters are available \Vitl1 

the State Poll ution Control Board and may also be seen on the \vcbsite of the SEIAA. 
Odisha. The advert isement shall be made within Seven days from the date of receipt of the 

Clearance letter and a copy of the same shall be forwarded to the Regional Office of 
MoEF&CC, Bhubaneswar. 

(x) A copy of the clearance letter shal I be sent by the proponent to concerned Panchayat. Zi I la 
Parisad/Municipa! Corporation, Urban Local Body and the Local NGO. if any. from whom 
suggestions/ representations, if any~ were received while processing the proposal. The 
clearance letter shall also be put on the website of the company by the proponent. The EC 
letter shall also be displayed at the Regional Office, District Industries centre and Collector~s 
Office/ Tahsi ldar's office for 30 days. 

C. SPECIFIC ENVIRONMENTAL CONDITIONS AND SAFEGUAIUJS WHICH NEED 
TO BE COMPLIED WITH BY THE PRO.J.ECT PROPONENT DUI~ING 

CONSTRUCTION PHASE: 
7.7 Wate.- Requirement: The project shall adopt & implement net ~zero liquid discharge· 

principle and shall maximize recycling and reuse of treated \vaste water generated in the 
project. A II waste water generated shall be treated in the STP and the treated waste \vater 
shall be recyc led and reused within the project so as to minimize extraction of ground water. 
Also ground water recharge by surplus waste water in the project plot area shall be 
maximized. For discharge of any quantity of treated waste water to outside the project area 
premises during monsoon period, the exact location of drain, etc. to which such discharge 
will be made and permission of competent authority allovving such discharge have to be 
reported. The layout of pipe lines, etc to take the waste water to the approved discharge 

~ 
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point has to be elaborately depicted on map and submitted. The EC is liable to be revoked if 
such report is not submitted by PP. 

(ii) No ground 'Nater shall be extracted for the project vvork at any stage during the construction 

phase \Vithout obtai ning the permiss ion from the Water Resources Department. Govt. of 
Odisha/ CGWB. 

(iii) A certificate shall be obtained from the local body supplying water, specifying the total 
annua l water ava il abil ity with the local authority , the quantity of water already committed the 
quantity of water allotted to the project under consideration and the balance water available. 
This should be specified separately for ground vvater and surface 'Nater sources. ensuring that 
there is no impact on other users. 

(iv) When the publ ic water supply wil l be available adjacent to/ in the vicinity of the proposed 
project in future, the PP shall avail it following due procedure of the Govt if the concerned 
authority agrees and dispense with the drawl of ground water except one borewell for 
emergency purpose. The PP shall take up suitably for the purpose with the concerned 
authority of the Government. 

(v) Water demand during construction should be reduced by use of pre-mixed concrete, curing 
agents and other best practices referred. 

7.8 Disposal of Solid \Vaste: The solid waste shall be duly segregated into biodegradable and 
non-biodegradable components and handled in separate areas earmarked for segregation of 
sol id waste, as per Solid Waste Management Rules, 20 I 6. The biodegradable waste 
generated shall be uti lized through the Organic Waste Converter to be installed at the project 
site. Solid waste disposal shall be by micro composting of all bio degradable waste inside 
the premises. The inert waste (bio-non degradable components I ike plastics) shall be 
disposed off as per no rms on ly at authorized site. The mode of cl isposal of all such waste at 
any approved site shall be reported~ even if it is handed over to any authorized vendor. 
Construction & Demolition (C&D) waste from the project (debris) shall be segregated and 
managed as per C&D Waste Management Rules, 2016 and the detailed mode of disposal to 
the final disposal point shall also be reported. The PP shall formulate a concrete 
implementation plan and submit a report showing on the layout plan of the final disposal 
point of biodegradable waste. non-biodegradable waste and debris generated during 
construction. The EC is I ike ly to be revoked if such report is not submitted by PP. 

7.9 Air Quality Management and Noise Management: (i)Construction site shall be 
adequately barricaded before the construction begins. Dust, smoke & other air pollution 
prevention measures shall be provided for the building as well as the site. These measures 
shall include screens for the bui lding under construction, continuous dust/ wind breaking 
walls all around the site (at least 3-meter height). Plastic/tarpaulin sheet covers shall be 
provided fo r vehicles bri111Iin2 in sand. cement. murram and other construction materials 

~ 
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prone to causi ng dust pollution at the site as well as taking out debris from the site. Sand. 

murram~ loose soil. cement, stored on site shall be covered adequately so as to prevent dust 
pollution. Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and 

loose soil sha ll be adequately sprinkled \vith water to suppress dust. 

(ii)All construction and demolition debris shall be stored at the site (and not dumped on the 
roads or open spaces outside) before they are properly disposed. All demolition and 
construction waste sha ll be managed as per the provisions of the Construction and Demolition 
Waste Rules, 2016. All workers working at the construction site and involved in loading. 
un loading, carriage of construction material and construction debris or working in any area 

with dust po llution shall be provided with dust mask. 

(ii i)Notification GSR 94(E) dated 25.01.20 l 8 of MoEF&CC regarding mandatory 
implementation of dust mitigat ion measures for construction and demolition activities for 
projects requir ing environmental clearance shall be complied with. 

(iv)Ambient noise levels shall conform to residential standard both during day and night as per 
Noise Pollution (Control and Regulation) Rules, 2000 for the project. Incremental pollution 
loads on the ambient air and noise quality shall be closely monitored during construction 

phase. Adequate measures shall be made to reduce ambient air and noise level during 
construction phase~ so as to conform to the stipulated standards by CPCB I SPCB. 

7. J ONatural Drainage: (i) The natural drain system shou ld be maintained for ensuring 
unrestricted flow of water. No construction sh al I be al lowed to obstruct the natural drainage 
through the site, on wetland and water bodies. Check dan1s, bio-S\valcs~ landscape and other 
Sustainable Urban Drainage Systems (SUDS) are allowed for maintaining the drainage 

pattern and to harvest rain water. Buildings sha11 be designed to follow the natural 
topography as much as possible. Minimum cutting and filling should be done. 

(ii) The permiss ion from competent authority will be obtained to discharge the excess storm 
water to drain if any. The proponent shall renovate the existing drain to accommodate the 
discharge and maintain it perennially . 

7.1 1 Provision for construction labour: (i) Provisions shall be made for the housing or 
construction labour within the site \vith all necessary infrastructure and facilities such as fuel 

for cooking. mobile toi lets, mobile STP, safe drinking water, medical health care. creche etc. 
The housing may be in the form of temporary structures to be removed after the completion 

of the project. 
(ii) A First Aid Room shall be provided in the project both during construction and operations of 

the project. 
7.12Top Soil Preservation and Reuse: Topsoil should be stripped to a depth of20 cm from the 

areas proposed for buildings~ roads, paved areas. and external services. lt should be 

~ 
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stock pi led appropriately in designated areas and reapplied during plantation of the proposed 

vegetation on site. 

D. SPECIFIC ENVIRONMENTAL CONDITIONS AND SAFEGUARDS WHICH NEED 

TO BE COMPLIED WITH BY THE PROJECT PROPONENT DURING 
OPERATION PHASE: 

7. I 3 Water Requirement and Rain Water Harvesting: 
(i) For meeting the total fresh water requirement for the project upto maximum 589KLD(Total 

water requirement -895KLD(approx.) Le. first time before recycle) from ground water source. 

necessary prior perm ission has to be obtained from the Water Resources Department, Govt. of 
Odisha/ CGWB~ fa il ing which no ground water is allowed to be tapped. PP shall install water 

meter at al I water drawal and intake points for the project. 
(ii) The quantity of fresh water usage ~ water recycling and rainwater harvesting shall be measured 

and recorded to monitor the water balance as projected by the project proponent. The record 
shall be submitted to the Integrated Regional Office, MoEF&CC and SEIAA, Odisha along 

with six monthly Mon itoring reports. 
(iii) Insta llation of dual pipe plumbing for supplying fresh water for drinking~ cooking and bathing 

etc. and other for supply of i-ecycled water for flushing. landscape irrigation. car washing. 

thermal cooling~ conditioning etc. shall be done. 
(iv) Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow faucets 

tap aerators etc.) for water conservation shall be incorporated in the bu ilding plan. 
(v) Separation of grey and black water should be done by the use of dual plumbing system. In 

case of single stack system separate recirculation lines for flushing by giving dual plumbing 

system be done. 
(vi) Any ground water dewatering should be properly managed and shall conform to the approvals 

and the gu id el in es of the CC:i WA in the matter. Formal approval sh al I be taken from the 
CGW A for any ground water abstraction or dewatering. The proponent shall also obtain 
permission from Water Resources Department. Govt. ofOd isha for drawl of water. 

(vii) The proponent shall keep one bore well as standby domestic water source once municipal 

water supply is made available in the project area. 
(v iii) A complete plan for rainwater harvesting at the proposed site shall be drawn up and 

implemented. The complete rainwater harvesting plan shall be submitted to SEIAA within 
one month from this day. As proposed, 08 nos. of rain water harvesting pits for artificial 

ground water recharge shall be installed as per CGWB guidelines. 
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2016~ and the Plastics Waste (Management) Rules, 20 l 6 shall be followed. 
(ii) Disposal of muck during construction phase shall not create any adverse effect on the 

neighbouring communities and be disposed taking the necessary precautions for general 
safety and health aspects of people. only in approved sites with the approval of competent 
authority. 

(iii ) Separate wet and dry bins must be provided in each unit and at the ground level for 

faci I itating segregation of waste. Sol id waste shall be segregated into bio-dcgradable and inert 
materials. Bio-degradable waste shall be composted in Organic Waste Converter of 
J 400kg/day as proposed. Adequate area shall be provided for solid waste management with in 

the premises which will include area for segregation, composting. The inert waste from the 

project will be sent to dumping site. 
(iv) Any hazardous waste generated during construction phase. shall be disposed off as per 

applicable rules and norms with necessary approvals of the State Pollution Control Board. 
(v) A certificate from the competent authority handling municipal so lid wastes~ indicating the 

existing civic capacities of handling and their adequacy to cater to the Municipal Solid Waste 
generated from project shall be obtained. 

7.15 Sewerage Treatment Plant: 
(i) STP of 860 KLD capacity shall be installed before start of the operation phase of the 

building. Treatment of 100% grey water by decentralized treatment should be done. The 
treated waste water from STP shalI be recycled I reused to the maximum extent possible. 

Flushing. \<\1ashing, watering of the lawns and gardening, filter backwash, clea11ing of the 
floors , etc. facilities are to be met by recycled water. Discharge of unused treated waste water 
shall conform to the norms and standards of the Odisha State Pollution Control Board. 
Necessary measures should be taken to mitigate the odour problem from STP. The sewage 
treatment plant shall be made functional before the completion of Building Complex. 
Periodical monitoring of water quality of treated sewage shall be conducted. Necessary 
measures should be made to mitigate the odour problem from STP. 

(ii) Excess treated water shall be discharged to the drain only after getting the permission from 
the concerned authority. The proponent shall renovate the existing drain to accommodate the 

discharge and maintain it perennially. 
(iii) A certificate from the competent authority shall be obta ined for discharging treated effluenti 

untreated effluents into the Public sewer/disposal/drainage systems along with the final 
disposal point. 

(i v) 

~~ 
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drains. 
(v) Sludge from the onsite sewage treatment including septic tanks. shall be collected. conveyed 

and disposed as per the Ministry of Urban Development Central Public Health and 

Environmental Engineering Organization (CPHEEO) Manual on Sewerage and Sewage 
Treatment Systems, 2013. 

(vi) The proponent shall obtain permission from the concerned author'ity to discharge the liquid 
waste to any drain i.e. the competent authority of the drain and ''Nala'' before commencement 
or any activity at the project site. 

7, 16 Energy Conservation: 

(i) Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy 
Efficiency shal I be ensured. Buildings in the States which have notified their own ECBC, 
shall comply with the State ECBC. Outdoor and common area lighting shall be LED. 

Concept of passive solar design that minimize energy consumption in buildings by using 
design elements. such as building orientation, landscaping, efficient building envelope. 
appropriate fenestration. increased day lighting design and thermal mass etc. shall be 
incorporated in the building design. Wall , window~ and roof u-values shall be as per ECBC 

specifications. 
(ii) Energy conservation measures like installation of CFLs I LED for the lighting the area 

outside the building should be integral part of the project design and should be in place before 
project commissioning. Used CFLs, TFL and LED shall be properly collected and disposed 
off/sent for recycling as per the prevai Ii ng gu ideiines/ru les of the regulatory authority to 

avoid mercury contamination. 
(iii) The proponent sh al I use renewable energy/ solar power of at least 5% of projected pO\NCr 

requirement for the building premises as feasible. 
(iv) Solar energy shall be installed to meet electricity generation equivalent to 5% of the demand 

load/as proposed or as per the state level/ local bui !ding bye-laws requirement, whichever is 
higher & feasible. The project proponent shall follow the ECBC/ECBC-R prescribed by 

Bureau of Energy Efficiency, Ministry of Power strictly. 
(v) Solar po\ver shall be used for lighting in the apartment to reduce the power load on grid. 

Separate electric meter shall be installed for solar power. Solar water heating shall be 
provided to meet 20% of the hot \Vater demand of the commercial and institutional building 
or as per the requirement of the local building bye-laws, whichever is higher. 

(vi) Use of environment friendly materials in bricks, blocks and other construction materials, shall 
be required for at least 20% of the construction material quantity. These include Fly Ash 
bricks. hollow bricks, AACs, Fly Ash Lime Gypsum blocks, compressed earth blocks. and 
other environment friendly materials. Fly ash shou Id be used as bui Id ing material in the 
construction as per the provision of Fly Ash Notification of September. 1999 and amended as 

~ 
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on 27th August, 2003 and 25th January, 2016. Ready mixed concrete must be used in building 
construction . 

(v ii) A certi ficate of adequacy of available power from the agency supplying power to the project 
along with the load all owed for the project shall be submitted. 

7. I 7 Air Quality Management and Noise Management: 

(i) The gaseous emissions from DG set shall be dispersed through adequate stack height as per 
CPCB standards. Acoustic enclosure shall be provided to the DC) sets to mitigate the noise 
pol lution. Low sulphur diesel shall be used. The location of the DG set and exhaust pipe 
height shall be as per the provisions of the Central Pollution Control Board (CPCB) norms. 

(ii) For indoor air quality the ventilation provisions as per National Bui lding Code of India shall 
be provided. 

7.18 Greenbelt Development: 

(i) Green-belt, lawn area & avenue plantation of trees over the area of 18.192.88 sqm (37.50,,~) of 

plot area) sha ll be done using native tree species/shrubs improving greenery & keeping in 

view aesthetics considerations in the whole complex. The species with heavy fol iagc. broad 
leaves and wide canopy cover are desirable. Professional landscape architects should be 
engaged to design the green layout to provide for multi-tier plantation and green fencing all 
around, 111 itigating various environmental pollutants Ii ke dust, noise. emissions etc. A 

min imum of 1 tree fo r every 80 Sqmt of Janel should be planted and maintained. 
(ii) Rainwater from open spaces shall be collected and reused for landscaping and other purposes. 

Roof top rain water harvesting shall be adopted for the proposed Buildings. Rainwater 
harvesting at the proposed site shall be implemented. Before recharging the surface runoff. 
pre-treatment must be done to remove suspended matter, oil and grease. 

7.19 Parking, Traffic & Trnnsportation: 
(i) A comprehensive mobility plan~ as per Ministry of Urban Development best practices 

guidelines (URDPFI), shall be prepared to include motorized. non-motorized. public. and 

private networks. Road should be des igned with clue consideration frn· environment. and 
safety of users. The road system can be designed \Vi th these basic criteria. 

);-- Hierarchy of roads with proper segregation of vehicular and pedestrian traffic. 
,,_ Traffic calming measures 
,. Proper design of entry and exit points. 
>- Parking norms as per local regulation 

{ii) A deta iled traffic management and traffic decongcstion plan shall be dra\vn up to ensure that 
the current level of service of the roads within a 0 I km radius of the project is maintained and 
improved upon after the implementation of the project. This plan should be based on 
cumulative impact of all development and increased habitation being carried out or proposed 
to be carried out by the project or other agencies in this 01 km radius of the site and the traffic 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA 
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sratut01:v body constituted b_y lvfinist1:v <4Environmenl, Foresr & Clirnate Change under Environment 
(Protection) Act, 1986) 

management plan shall be duly validated and certified by the State Urban Development 

department and the P. W .D./ competent authority for road augmentation and shal I also have 
their consent to the implementation of components of the plan which involve the participation 
of these departments. 

(iii) Vehicles hired for bringing construction material to the site should be in good condition and 

should have a po ll ution check certificate and should confonn to applicable air and noise 
emission standards be operated only during non-peak hours. 

(iv) A dedicated entry/ex it and parking shall be provided for commercial activities. 
(v) Barricades shall be provided around project boundary. 

(vi) Speed of the vehic les shall be restricted upto 15 kmph by erecting speed bumps at regular 
intervals at project site and proper signage shall be provided for guided vehicular movement 

and speed restrictions. 
(vii) Parking shall be proh ibited on the access road to the proposed project site. 

(v iii) Parking in terms of ECS & space. both for 4 wheelers I 2 \:Vheelers for the project shall be 
provided as per the norms considering the residents and visitors in the project. 

(ix) Footpath shall be seamless with sufficient width. 
(x) No vehic les shall be a ll O\ved to stop and stand in front of the gate on main access. 

(xi) A buffer of minimum 10 m shall be maintained between the entry/exit gate and the road to 

avoid traffic congestion. 
7.20 Environment Management Plan: (i) The company shall have a welJ laid down 

environmental policy duly approve by the Board of Directors/project authority. The 
environmental po licy should prescribe for standard operating procedures to have proper 

checks and ba lances and to bring into focus any infringements/deviation/violation of the 
environmental I forest /wildlife norms/ conditions. The company shall have defined system of 
reporting infringements I deviation I violation of the environmental I forest I wildlife norms I 
conditions and I or shareholders I stake holders. The copy of the board resolution in this 

regard shall be submitted to the Integrated Regional Office, MoEF&CC, Govt. of India. 
Bhubaneswar as we ll as SEIAA, Odisha as a part of six-monthly report. 

(ii) An Environmenta l Management Plan (EMP) shall be prepared and implemented to ensure 
compliance with the environmental conditions specified above. A dedicated Environment 
_Monitoring Cell with defined funct ions and responsibility shall be put in place to implement 
the EMP. The environmental cell shall ensure that the environment infrastructure like se\vage 
treatment plant, landscaping, rain water harvesting, energy efficiency and conservation, water 
efficiency and conservation, solid waste management, renewable energy etc. are kept 
operational and meet the required standards. The environmental cell shall also keep the record 

of' environment monitoring and those related to the environment infrastructure. 

~ 
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staturm:v body constituted by .Minisl1~v (~lEnvironmenl. Forest & Climate Change under E,'nvironmenr 
(Protection) Act. J 986) 

(iii) Action plan for implementing EMP(as proposed) and environmental conditions along \Vith 

responsibility matrix of the company shall be prepared and shall be duly approved by 
competent authority . The year wise funds earmarked for environmental protection n1easures 

shall be kept in separate account and not to be diverted fm any other purpose. Year wise 

progress of implementation of action plan shall be reported to the Integrated Regional Office. 

MoEF&CC Govt. of India. Bhubanesvvar as well as SEIAA. Odisha along \\·ith the 
Six Monthly Compliance Report. 

7.21 Half-yearly Compliance Report: (i)lt shall be mandatory for the project management to 
submit six (06) monthly compliance reports on post environmental monitoring in respect of 
the st ipulated terms and conditions in this Environmental Clearance to the State Environment 
fmpact Assessment Authority (SEIAA),Odisha, SPCB & Integrated Regional Office of the 

Ministry of Environment & Forest Odisha, the respective Zonal Office of CPCB and the 
SPCB in hard and son copies on l s t June and is1 December of each calendar year. The 
proponent shall also upload the compliance report including results of monitored data. as 
applicable in the website of the Ministry for monitoring of EC Conditions. The criteria 
pol lutant levels namely; SPM, RSPM, S02, NOx (ambient levels as well as stack emissions) 

or critical sectoral parameters, indicated for the pn~ject shall be monitored and displayed at a 
convenient location near the main gate of the company in the public domain. 

(ii)Officials from the Integrated Regional Office of MoEF&CC. Bhubanes\var/SPCB. Odisha 
who would be mon itoring the implementation of environmental safeguards should he given 
full cooperation. facilities and documents/data by the project proponents during their 
inspection. 

(iii)The environmental statement for each financial year ending 3 pt March in Form-V as is 

mandated to be submitted by the project proponent to the concerned State Pollution Control 
Board as prescribed under the Environment (Protection) Rules. 1986~ as amended 
subsequently, shall also be put on the website of the company along \Vith the status or 
compliance of EC conditions and shall also be sent to the respective Integrated Regional 
Offices of MoEF&CC~ Govt. of [ndia by E-mail. 

E. MISCELLANEOUS ENVIRONMENTAL CONDITIONS WHICH NEED TO BE 
COMPLIED WITH BY THE PROJECT PROPONENT: 

7 .22 Other Conditions: 

(i) The project proponent shall inform the Integrated Regional Office. MoEF&CC. Clovt. of 
India, Bhubaneswar as 'Nell as SEIAA, Odisha the date of financial closure and final 

(ii) 

·~ 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA 
5RF-2/ L Unit-IX~ Bhubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha@gmail.com 

statutory body constituted by Mini.my cf Environment. Forest & Climate Change under Environment 
(Protection) Act. 1986) 

prior approval of SEIAA, Odisha. In the case of any change(s) in the scope of the project. 

the project wou ld require a fresh appraisal by the SEIAA, Odisha. 
(ii i) The SE!AA, Odisha reserves the right to add additional safeguard measures subsequently, if 

found necessary, and to take action including revoking of the environment clearance under 
the provisions of the Environmental (Protection) Act, 1986, to ensure effective 
implernentation of the suggested safeguard measures in a time bound and satisfactory 
manr1er. The company in a time bound manner shall implement these conditions. 

8 All EC condit ion stipu lations would be enforced among others under the provisions of the 
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of 
Pollution) Act 1981. the Environment (Protection) Act, 1986, the Public Liability (Insurance) 
Act, 199 l and the EIA Notification, 2006. 

9 Any appeal against this clearance shall lie with the Nationa l Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section l 6 of the National Green Tribunal 

Act 2010. 

Copy to: 

Y o.u rs fai t~fi.il I y, 

i·) t·~r/I~ ,,.,,... v . t v · . ~,-, , 
# , (fl . 'L 

~~etcretary 

l. .Joint Secretary (IA Division), Ministry of Environment, Forests and Climate Change 
Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-I I 0003 
for information. 

2. Additional Chief Secretary, Forests & Environment Dept.. Government of Odisha for 

in fo11nation. 
3. Secretary, SEAC, Paribesh Bhawan, A/118~ Nilakantha Nagar, Unit· VIII. Bhubaneswar 

for information. 
4. Guard file for record/Website/Parivcsh Portal. 

Copy for information and necessary action: 
I. Member Secretary, State Pollution Control Board, Odisha. Paribesh Bhawan. A/118. 

Nilakantha Nagai\ Unit-8, Bhubaneswar. 
2. Deputy D.G.Forest. fntegrated Regional Office (IRO), Ministry of Environment & 

..... . ) . Bhujal Bhawan, Khanclagiri . 

~ l 
ft 
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STATE ENVIRONMENT IJVIPACT ASSESSMENT AUTHORITY, ODISHA 
5RF-2/l. Unit-IX. Bhubaneswar- 75 1022, Tel: 0674-.3512840. Emai I: sciaaod isha@gmail.com 

statutm:1· hody c·onstitu!ed h_v Minislt).' c?lEnvironmen!. Frm:sl & Climate Change under F111·imnn1(';;f 

(Protection) Act. J 986; 

4. Vice Chairman, BDA, Bhubaneswar Development Authority. Akash Shova Building. 
Sachivalay Marg, Bhubaneswar, Pin-751001. 

5. Executive Engineer, Bhubaneswar Muncipal Coorporation. Vivekananda Marg. Near 
Kalpana Square. Bhubaneswar, Pin-751014. 

6. Member Secretary, OWSSB. Unnati Bhawan.2 11d floor. Satya Nagar. Bhubanes\var. 
pi 11-7 5 1 00 7. 

7. Engineer-in-Chief~ PHO, Unnati Bhawan, I st floor, Satya Nagar, Bhubaneswar. Pin-

751007. & 
8. Collector, District Magistrate, Khordha~ District-Khordha. ~~. . ,.:./ .¢ ,/ 

~~ltL~,1 
~ ~mbijr":5-ecretary 

I [[•d-o7 

Signatur8" -~t Verified 
Digitally signecf.b .. Jv):J. K. 
Murugesan, IFs·J 
Member Secretar)f 

;:: 
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In the matter of: 

In the matter of: 

Prese-.nted ... 1.a::CO.urt 

~,, 
-- :a.o~ 

~l~I~~ 
In the matter of: 

f\NNe.x. \JR~ '(, ' 

, ... ....... 
~f-!· ·· 

-1 
J.. --

of 2024 

CODE No.: !)}0.10lJ -------

Articles 226 and 227 qfthe Constitution of 

India 

AND 

1 · 

./ 
/ 

/ 

.' 

Art~ples 14 and 300-A of the Constitution · 

of India 

AND 

An application assailing the order dated 09 

f ,ebruary 2024 passed in OSS Case No. 

826/2023 whereby . the Ld. Board of 

Revenue has erroneously dismissed the 

application under S. l 5(b) of the Odisha 

Survey & Settlement Act, 1958 for 

coITection of the finally published ROR 

dated 14 November 2013 as not 

maintainable. 

AND r?f . " . ·/I 0..;ZlA' 
. . --·--'!{ a<~,{ ' l/ I 

Su.rendra Prasad Dn.Jµ T ' 
Advocate r0 / 

NoTJ\ftY, cuTIAC1' \ ~ 
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In the matter of: 
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An application assaili10g the finally 

published Record of Rights dated 14 

November 2013 whereby a parcel of land 

admeasuring Ac.1 .016 in Mouza­

Sankarpur, Tahasil - Bhubaneswar, 

District - Khurda out of Ac.12.00 sub­

leased by the "Bhubaneswar Development 

Authority (BDA) in favour of the 

Petitioner No. 1 on 18 February 2013 for 
'II 

development of an integrated residential 

c-0mplex has been erroneously recorded as 

"Jungle" in Hal Plot No. 97 under I<.hata 

No.2076 . 

AND 

An application seeking quashing ·of the 

order dated 09 February 2024 passed in 

OSS Case No. 826/2023 issuan.ce of 

directions to the Opp. Parties for 

rectification of the ROR consistent with 

the lease deed executed by the State in 

favour of the BDA and the sub-1,ease 
' ' 

executed by the · BDA in favour of the 

Petitioner No. l. 

AND .:· L .. - ·u/ - :~' \ ~,a Prosad D, .[. q ' '0 

Advocate 
"""*~ •1'f'V r.trrtAC'K 

~ 
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In the matter of: 

0 

r} 

/" 

r.r1 .r r .r1 rr r 

~· ~- ; :'C.--....... ~-

r- 3 --

1) KRIDAY REALTY PVT. LTD., a company 

I" represented through its authorized representative 

Adi ti Nanda, at present working as Assistant 

Manager Marketing and Sales (CRM), being duly 

authorized by the Board of Directors, having its 

regional office at CRM Office, at Pfot No. 

87 /1263, Sankarpur, .. Aiginia, Bhubaneswar -

751020 

2) TATA HOUSING DEVELOPMENT 

-COMPANY represented through its authorized 

representative Adi ti Nanda, at present WDrking as 

Assistant Manager Marketing and Sales (CRM), 

being duly authorized by the Board . of Qirectors, 

having its registered office at E BJock, VoVtas 

Compound, T. B. Kadam Marg, Chinchpokli, 

Mumbai - 400033 

.. . PETITIONERS 

-Versus-

1) THE STATE OF ODISHA, represented by the 

Principal Secretary to Government in the 

Department of Revenue and Disaster Management, 

Lok Seva.Bhavan, ~hubaneswar ·_ 751~O1, District 

- Khurda, Odisha 

2) THE STATE OF,ODISHA, represented by the 

Additional Chief Secrdary ·to Government in the 
. . < 16' ' _-_./'/ -.. ~--0\ • . e11:.-1--, ---- - ---- ·, 'hia ( . 

Surendra PraS v ~ .. 

Advoctl~ W 
- ~10't~-LRY' CUTI AC~ 
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General Administration & Public Grievance 

:Department, Lok Seva Bhavan, Bhubaneswar -

751001, District-Khurda, Odisha 

3) THE SETTLEM'ENT OFFICER, At-Jobra, 

Ps- Malgodown, Dist- Cuttack 

4) THE TAHASILD~, Bhubaneswar TahasiJ, 

Bhubaneswar, District - Khurda, Odisha 

5) BHUBANESW AR DEVELOPMENT 

AUTHORITY, represented through its Secretary, 

At: Akash Shobha Building, Sacivalaya Marg, 

Bhubaneswar-7 51001, District - Khurda, Odis ha 

6} ODISHA REAL ESTATE REGULATORY­

AUTIIORITY, represented through its Secretary, 

At: Block-Al, 3rd Floor, Toshali Bhawan, 

Satyanagar, Bhubaneswar-751007, District 

Khurda, Odisha 

7) THE DIVISIONAL FOREST OFFICER, 

City Forest Division Bhubaneswar, Gveen Park 

Nursery;, Saheednagar, Bhubaneshwar - 751007 

8) THE BOARD OF ._ REVENUE, ODISHA, 

Cuttack through its Sc;~retary 

.~.OPP. PARTI~S 

. . . () Lrt:." .~ 
SUrendtu ~rid Dhal. . 

Mtvocate., 

/. 
(j~-

r ~ 
NOTA1'Y~ CtrrrACK 
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9) THE UNION OF INDIA IN THE MINISTRY 

OF ENVIRONMENT, FORESTS AND CLIMATE 

CHANGE, At: Indira Paryavaran Bhawan, J.orbagh 

Road, New Delhi - 110003 

o • • PROFORMA OPP. PARTY 
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IN THE HIGH COURT OF ORISSA AT CUTTACK 

W.P.(C) No.10091of2024 

. (An application under Articles 226 & 227 of the Constitution of India.) 

Kriday Realty Pvt. Ltd., 
and another 

State of Odisha and others 

Versus 

P ctitio n ers 

Opposite Parties 

Advocate(s) appeared in this case:-

For Petitioners 

For. Opposite Parties 

Mr.M.Kanuilgo, Sr. Advocate 

Mt.D.Mohapatra,. Advgcate 
(for O.P.No.5) 

B . .f. Routrav,J. 

Mr.K.K.Das, ASC 

CORAM : JUSTICE B.P. ROUTRA Y 

JUDGMENT 
3rd September 2024 

1. Heard Mr.Kariungo, learned Senior Counsel for the Petitioners and 

Mr.Nfohapatta, learned counsel for . Opposite Party No.5 as well as 

Mr.Das, learned counsel for the State-Opposite Parties. 

2. Mr.Das, learned Additional Standing ;C.ounsel for the State submits 

that Opposite Party No.3 has filed his count~~ to4ay through e-filin.g. 
' : 

\ 
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3. The Petitioners in this writ petition have prayed for quashing of 

order dated 9111 February 2024 (Annexure-2) passed by the Additivnal 

Commissioner, Bhubaneswar in OSS Case No.826/ 2023. 

4. The Petitioners are Real Estate Developers who have been allowed 

to develop the land on PPP Mode. Bhubanesw.ar Development Authority, 

who allotted the land fot development to the present Petitioners, preferred 

the revision case before the Additional Commissioner impleading 

Petitioner No. I as Opposite Party No.5. The entire dispu .. te is regarding 

recording of the land in Hal Plot No.97 extending Ac.1.016 dee 

corresponding to Sabik Plot No ... 87 /1264 in Government Rakhit Kbata 

No.2075 having Kisam Jungl~. 

5. 'The admitted fact remains that in the Sabik ROR, it was recorded as 
--

Puratana Patita and while preparing the hal records, such extent of the lana 

measuring Ac.1.016 dee. has be~n recorded in Jungle Kisam. 

6. The learned Commissioner in the impugned order under Annexure-

2 has .though agreed that RoR ,of the land in question has been prepared 

wrongly with an apparent error committed by the Settlement Authority 

during last settlement operation shifting southern boundary line of Hal 

Plot No.97, thereby mismatching the Hal-Sabik comparison of maps. 

Despite holding so, the Commissioner has denied to correct the Kisam of 

the land holding that even if for wrong recording of the land in Jungle 
.. 

Kisam, prior approval of Goyerhment' qf India in the Ministry of · 

Environment and Fore st is ~ar1da~qry ~nd tp~refore, refused to -correct the 

Kisam. 
1~ ? 

7. Perusal of the hal ROR µnde( f:\ri~exure-1 admittedly reveals 
_.Ja ~ 
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by wrong shifting of boundary line of the plot in the map, some Jungle 

Kisam lands were included. It is submitted on behalf of the Petitioners and .,. 

Opposite Party· No.6 that, if the boundary line in the map wouid be 

corrected, all those Jungle Kisam lands will be excluded. It is seen from 

the counter filed by Opposite Party No.7,, i.e. The Forest Department, they 

have admitted regarding mismatch in the preparation of boundary line in 

the Hal map of Plot No.97. Paragraph 5 and 6 of their counter are 

reproduced below: 

''5. · That the deponent respectfully submits that Sabik Plot 

No.87/1264 & No.8711263 of Village-Sankarpur, P.S-Chandaka 
.. 

recorded in Sabik Khata No.421 corresponds to series of Hal plot 

with Gocher classification recorded in Hal Khata No.2075 (Rakhit 

Khata). But on super imposition ofHaI & Sabik map, it reveals that 

Sabik Plot No.87/1264 with an area of Ac.7.990 corresponds to 

several Hal plots including plot No.97(P) with an area of Ac.1.016 

classified as Jungle, recorded in "Jungle Bil5nag'; Khata No.2076. 

But Hal plot No.97(P) as per Hal map does not tally with the Hal 

Sabik & Sabik Hal plot index co-relation. So, as. it appears there is 

a mis-match in preparation of boundary line of Hal plot No.97, Hal 

Khata No.2076 which corresponds to Sabik plot No.87 (P) of 

Mouza--Sankarpur. 

6. That on verification in the field, it is seen that the Forest 

Deptt. is not in possession over the schedule area of Ac.l.016 of 

·.plot No.97(p) having no forest growth. The Settlement Officer, 

Major Settlement, Cuttack is the competent authority to offer his 

views in the. matter of change of boundary ~ine in the Hal map if 

required which has been communicated to the Under Secretary; 

Board of Revenue, Odisha, Cuttack vide this office letter No .. 8159 

dated 07.11.2023." 

Page 3of7 
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8. Opposite Party No.5 in their counter supports the case of the 

Petitioners of course. 

9. Opposite Party No.3 in his counter has stated that the Settlement 

Officer is not the competent authority to correct the map and ROR after 

final publication of the same. 

1.0. In such view of the matter, the question arises that, when it is 

admitted that the boundary line has been wrongly drawn in the map to 

include some portion of the Jungle Kisam lands, can .. the Revenue 

Authorities. under the provisions of Odisha Survey and Settlement Act 

rectify the same ? 

11. Section 15 of the OSS Act, which gives the revisional power to the 

Board of Revenue, stipulates as follows : 

"lS. Revision by Board of Revenue - The Board of Revenue rnay 

In any case direct-

(a) of its own motion the revision -of any tecord-of ... rights, or any 

portion of a record-of rights, at any time after the date of final 

publication under Section 12-B but not so to affect any urder 

passed by a Civil Court under Section 42. 

(b) on application made within one year from the date of final 

publication under Section 12-B the revisfon -0f record-of-rights or 

any portion thereof whether within the said perivd of one year or 

thereafter but not so as to affect any order passed by a Civil .Court 

under Section 42. 

Provided that no such direction shall be made until reasonable 

opportunity has been given to the parties concerned to appear and 

be heard in the matter." 
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12. It is no more res iniegra that the authority exercising the revision 

power undet Section 15 of the Act to correct the record of rights has very 

wide jurisdiction. A land record which is wrongly prepared -due to the 

mistake on the part of settlement authorities can undoubtedly be corrected 

by exercising the power under Section 15. . In the instant case, it is not that 

the land allotted to the BDA and subsequently given to the Petitioners 

wete the forest lands. But the fact remains that the area, due to -change of .. 

the boundary line, is induding some forest lands. So, if the boundary line 

is corrected in terms of the Sabik map, then it will exclude the forest 

lands. So, the question of changing of Kisam of Jungle (forest) wo~ld not .. 
arise in respect of the land. 

13. As it is found from· the report -of the Tahasildar, mentioned in the 

· impugned order, he has deatly stated that there is mismatch in Hal-Sabik 

map. The relevant portion is reproduced below: 

"Hal Plot No.97 stands recorded in Khata No.2076 {Jungle 

Bibhag) ·classified as jungle which corresponds to sabik Plot 

No.87 of Sabik Khata NoA24, but doesn't corresponds t-0 Sabik 

Plot No.87/1264 or 87/1263 of Mouza-Sankarpur. The Hal Plot 

No.97{p) towards Southern side measuring an area of Ac.1.016 is 

under exclusive possession of BDA which has been leased out to 

M/s.Kriday Reality Pvt. Ltd for Housing Project. Further, on 

verification, it is seen that Sabik-Hal and Hal-Sabik ·Co-relation in 

corresponds to Sabik Plot No.87/1264 and 87/1263 of Mouza­

Sankarpur as per plot Index does not tally with the Hal Sabik 

superimposition of maps leading to mismatch in ·preparation of the 

South side boundary wall of Hal PlGt No.9J. It may he stated here 

that Sabik Plot No.87/1264 and 8111263 stands recordeq in 

Settlement ROR No.423 (Rakhita Anabadi) which is classified as 

Gochara. As such, the Southern .side boundary line of Hal Plot 
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No.97 need to be corrected to the extent so as to tally with Sabik 

Map plot No.87." 

Further, the Collector in his para-wise report has stated before the 

Commissioner that while preparing the map in respect of Plot No .97 ·some 

area/portion of Sabik Plot No.87 has been mi~takenly added to Hal Plot 

No.97. 

14. Therefore, it becomes clear from the record as well as the counter of 

the Opposite P'arties that a mistake has been incorporated while preparing 

)he map tq i~clude some parts of forest land and therefore, if the map is 

corrected, such forest lands would be excluded from plot no.97 in terms of 

the Sabik plot. Undoubtedly:, the power to conect the record of settlement 

is vested with the revisional authority in terms of Section 15 of the OSS 

Act and therefore, the authority under Section 15 has the power to ~orrect 

the record if any mistake is found in preparation of the same because once 

a case is made out to invoke the revisional power, the authority is bound to 

exercise the power. So, the finding of the revisional authority that 

permission of. Ministry of Environment and Forest is required for 

correction of the Kisatn, is found an error on record. It is true that the 

power vested by the provisions of the statute on an authority cannot be 

construed to divest' the power from same authority, and the authority is 

duty-bound to exercise his power within his limits. Here, it is held that the 

Commissioner has the power under S.ection 15 of the OSS Act to ·correct 

the records whenever he finds a mistake in preparation of the same·by the 

Settlement Authorities and he cannot leave his hands free on the guise of 

permission from another authority. Accqrdingly, the Revenue Authorities 

are directed to correct the map in re~pect of Hal Plot No.97 as per the 
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mistakes poi11t~d out by the co'ncerhed au~~orities, withiri: a period of two 
·-

months from today. The impugned ordeli is, '$et aside to this ~xtent.. 
, ' I 

• > I ,; ' ' 

15. The writ petition is disposed of as allowed. 
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